FORM G

WITH MODIFIED TIMELINES
INVITATION FOR EXPRESSION OF INTEREST FOR
SUDHIR CONSTRUCTIONS INFRASPACE PRIVATE LIMITED
OPERATING IN CONSTRUCTION INDUSTRY AT NAGPUR
Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS % :
1. | Name of the corporate debtor along with | Sudhir Constructions Infraspace Private Limited
PAN & CIN/ LLP No. PAN: AAYCS8507R
L CIN: U45309MH2017PTC295927
2. | Address of the registered office Reg. office: Samashish Bhavan 18-Mulik Complex, Tenement
_____ - Wardha Road, Somalwada, Nagpur, Maharashtra - 440025
3. | URL of website NA _
4, | Details of place where majority of fixed | Nagpur, Maharashtra. Detailed address mentioned in point no.
| assets are located - 2 o
5. | Installed capacity of main products/ services | The company is in Civil construction sector specifically EPC
sector.
6. | Quantity and value of main products/ | Presently there is no business operations of the Corporate
services sold in last financial year Debtor.
[
| As per last Audited Financial Statements for FY 2023-24
| revenue from other sources is Rs. 5,63,372/-
| 7. | Number of employees/ workmen | 2 (Two) Employees
8. | Further details including last available | Physical address - Kohinoor Square, West Tower, B Wing,
financial statements (with schedules) of two | Zeus, 4407, 44" Floor, N.C. Kelkar Road, Shivaji Park, Dadar
years, lists of creditors are available at: (West), Mumbai - 400028.
Process specific Email Id: cirpsudhir@gmail.com
Detailed Invitation with eligibility criteria including these
requisite details can be obtained by sending an email to
cirpsudhir@gmail.com.
The list of creditors (updated from time to time) is/will be
available at the following URL:
https://ibbi.gov.in/en/claims/version-
- details/U45309MH2017PTC295927
9. | Eligibility for resolution applicants under | As mentioned in point no. 8 above
section 25(2)(h) of the Code is available at: o
10. | Last date for receipt of expression of interest | January 01, 2025 -
11. | Date of issue of provisional list of prospective | January 10, 2025
resolution applicants _
12. | Last date for submission of objections to | January 15, 2025
_ provisional list
13. | Date of issue of final list of prospective | January 25, 2025
|| resolution applicants N
14. | Date of issue of information memorandum, | January 30, 2025
evaluation matrix and request for resolution
plans to prospective resolution applicants o
' 15. | Last date for submission of resolution plans | March 01, 2025 -
16. | Process email id to submit Expression of | Process specific email id: cirpsudhir@gmail.com
Interest ("EQI") - -
Notes:

1. The timeline of Form-G published on December 02, 2024 has been extended pursuant to the approval of
Committee of Creditors ("CoC") on December 17, 2024. Accordingly, this Form G with modified timelines be read



in conjunction with Form-G published on December 02, 2024 and Detailed Invitation inviting for expression of
interest for submission of Resolution Plan dated December 02, 2024("Detailed Invitation”).

. Detailed invitation specifying eligibility criteria, ineligibility norms under section 29A of Code, last available
financial statements (with schedules) of two years, lists of creditors, relevant dates for subsequent events of the
process etc. is available at the Physical address provided in sr. no. 8 above and can also be requested through
email on cirpsudhir@gmail.com.

. The resolution process of the Corporate Debtor including invitation for Expression Interest pursuant to Form G
published on December 02, 2024 and modification thereto and its Consequent timelines shall be subject to grant
of extension/exclusion of Corporate Insolvency Resolution Process period by the Hon'ble Adjudicating Authority.
. Subject to applicable provisions of the Code and Regulations made thereunder, the RP / COC reserves the right
to change or cancel or modify the terms of process, eligibility criteria or timelines including any extension thereto
without assigning any reason and without any liability whatsoever.

Sd/-
Mr. Udayraj Patwardhan
IP Registration No.: IBBI/IPA-001/IP-P00024/2016-17/10057
Authorisation for assignment no. - AA1/10057/02/311225/107784
(valid till December 31, 2025)
Registered Address of the Resolution Professional:
Kohinoor Square, West Tower, B Wing, Zeus, 4407, 44" Floor, N.C. Kelkar Road, Shivaji Park, Dadar
(West), Mumbai City, Maharashtra ,400028
Resolution Professional for Sudhir Constructions Infraspace Private Limited.

Date: December 17, 2024
Place: Mumbai






www.tarunbharat.net

AT TYehvT
TS TSENRAT Aeh

* TE, Q0 R
fogrudta = AR
fehed AT BT U0
Frgfee urcta (diueg ak u)
Ricead orc axugrd 3T,
aft wiigdt Wiferit ARt
1T SR 3Iceh HRUTTITA
gt oftrRig gy fedieRuRE
MU & FRogd 3. a1
THud  Ufaefid  Fged=ar
TfshT SSERIAT THARY Bl
URRRIGT 3ics RUTTd 3T,
Tn fedenr mfediear emam
TAUBHE  AHIT TR
IR BUARla S I1d
SUAT 3fcs ohetl, areft mifReh
nifert Faeaa el ores
Fadl FSERIl AR
TS -CRMST et go
Hlesd B S bd, SR
iferait Fiffier. 4 (gagear)

PRADHAN MANTRI GRAM SADAK YOJANA (PMGSY)

The Superintending Engineer, (PMGSY) Maharashtra Rural Roads Development
Association, Nagpur Region Nagpur on behalf Government of Maharashtra invites the per-
centage rate bids in electronic tendering system for Maintenance of roads Under Pradhan
Mantri Gram Sadak Yojana 2023-24 in the districts of Wardha in 1 packages for 13.35 km
length with Renewal cost Rs.183.63 Lacs & cost of maintenance Rs. 65.87 lacs including their
maintenance for five years from the eligible contractors registered with "State PWD/RRD in
Appropriate class.

Date of release of Invitation for Bids through e-procurement: Date: 17/12/2024 Time:
11.00 Hours.

Availability of Bid Documents and mode of submission : The bid document is available
online and should be submitted online in www.pmgsytenders.gov.in. The bidder would be
required to register 156n the website which is free of cost. For submission of the bids, the bid-
der is required to have a valid Digital Signature Certricate (DSC) from one of the authorized
Certifying Authorities.

Last Date/Time for receipt of bids through e-procurement: 21/12/2024 upto 17.00 Hours.
For further details please log on to www.pmgsytenders.gov.in

Sd/- Executive Engineer
Pradhan Mantri Gram Sadak Yojana

SISITRIUTAR/038-3034 /4 90% MRRDA Nagpur Division, Wardha
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FIRSTANNIVERSARY OF BJP GOVT IN RAJASTHAN

PM: Cong fanned water

disputes among states

HAMZA KHAN
Jaipur, December 17

PRIME MINISTER NARENDRA
Modi on Tuesday said all
homes in Rajasthan will soon
have tap water, attacking the
Congress party over water dis-
putes between states.
Addressing a programme in
Jaipur to mark one year of the
BJP government, the PM inau-
gurated andlaid the foundation
stones for 24 projects related to
energy,water,road,and railways
worth over ¥46,300 crore, say-
ing, “Rajasthan main bhi jald se
jald, shat-pratishat gharon tak
nalsejal pahunchega (Rajasthan
too will soon have tap water in
100% of its homes)”
Emphasising the impor-
tance of water in Rajasthan,
where severe droughts occur in
many areas while in other
regions, river water flows
unused into the sea, the PM
highlighted that former PM Atal
BihariVajpayee envisioned link-
ing rivers to address this issue
and formedaspecial committee
for it. The PM said that the goal
was to transfer excess water
from rivers to drought-affected
areas, solving both flood and
drought problems,and that the
Supreme Court also supported
thisvision,but the previous gov-
ernmentsneveraimed toallevi-
ate water issues, claiming that
they instead fanned water dis-

Panel suggests
LS elections
template for
entrance tests

ABHINAYA HARIGOVIND
New Delhi, December 17

PM Modi arrives at the venue in an open jeep, flanked by
Rajasthan CM Bhajan Lal Sharma and BJP state president

Madan Rathore, at Dadiya in Jaipur on Tuesday

putes between states.

PM Modi said that Rajasthan
suffered greatly due to this pol-
icy,which affected women and
farmers. He recalled his efforts
asGujarat CM tobring Narmada
watertovarious parts of Gujarat
and Rajasthan. He said that
senior leaders from Rajasthan,
including Bhairon Singh
Shekhawat and Jaswant Singh,
appreciated his efforts which
brought water to Rajasthan dis-
tricts including Jalore, Barmer,
Churu, Jhunjhunu, Jodhpur,
Nagaur,and Hanumangarh.

Highlighting the “delay” in
the Eastern Rajasthan Canal
Project (ERCP), Modi said his
government believes in cooper-
ation and solution as against
opposition and obstacles,
addingthathisgovernmenthas
approved and expanded it.

ROHIT JAIN PARAS

The PM said as soon as gov-
ernmentswere formed in Mad-
hya Pradesh and Rajasthan last
year,anagreementwasreached
on the Parbati-Kalisindh-
Chambal link project, which
would interlink the Chambal
Riverand itstributaries,includ-
ing Parbati, Kalisindh, Kuno,
Banas, Banas, Ruparel, Gamb-
hiri,and Mejrivers.Highlighting
the benefits of the Parbati-
Kalisindh-Chambal project,
Modi said it will provide irriga-
tion and drinking water to 21
districts in Rajasthan while
accelerating the development of
both Rajasthan and Madhya
Pradesh.

Meanwhile, four BJPworkers
were injured when their SUV
collided with a truck in Sawai
Madhopur district on Tuesday,
police said.

DRAWING PARALLELS WITH
the conduct of general elections,
ahigh-level committee —setup
by the Education ministry and
chaired by former Isro chief K
Radhakrishnan — has proposed
asimilarframeworkforholding
important national entrance
tests to ensure transparency+.

The seven-member com-
mittee of experts has suggested
that the Centre should collabo-
rate with state governments to
conduct these exams, mirroring
theelection processinwhich the
entire state administrative
machinery,down to the district
collector,isroped in.These high-
stakes tests should be con-
ducted with the assistance of
states, the panel has said in its
suggestions submitted to the
ministry of education in Octo-
berand made publicon Tuesday.

The committee has sug-
gested that each testing centre
should havea“presiding officer”
of the National Testing Agency
(NTA),whowill be the“overallin-
charge”and will ensure that the
process happens as per pre-
defined protocol,similartohow
pollingboothsaremanaged.The
NTAisthe Centre'sautonomous
agency charged with the
responsibility of conducting all
national-level entrance tests.

The panel,whichwas consti-
tuted in June this year in the
wake of the National Eligibility
cum Entrance Test-Undergrad-
uate (NEET-UG) paper leak, has
recommended that before
scheduled exams, the testing
centres should be sealed in the
presence of the district admin-
istrationand police.Theyshould
be guarded until they are
unsealed for the exam, in the
presence of the district admin-
istrationand NTA officials,ithas
said. This is similar to the elec-
tion process where strong-
rooms containing EVMs are
locked and sealed in the pres-
ence of polling officialsand can-
didates' representatives, and
remain guarded until they are
unsealed on counting day.

For collaboration with the
states and districts for“secure
test administration”, the
panel has recommended
establishing state and dis-
trict-level coordination com-
mittees, and suggested their
composition and role.

Siddique murder: Court
sends accused to police
custody till Dec 20

A SPECIAL COURT in Mumbai
on Tuesday remanded five
accused arrested in NCP leader
Baba Siddique’s murder case to
police custody till December 20
after investigators said they
need to interrogate them about
an absconding accused and the
weapons used in the crime.
Thesefiveaccusedare Pravin
Lonkar, brother of absconding
accused Shubman Lonkar,
Bhagwat Singh, Akshdeep
Singh,Salman Vohra and Sumit
Wagh. All of them were in jail

under judicial custody when
police sought their remand.
Police sought custody of
Pravin Lonkar from the court
hearing cases under the Maha-
rashtra Control of Organised
CrimeAct(MCOCA),saying they
need to interrogate him on the
whereabouts of his absconding
brother.The otheraccused need
to be questioned about source
and supply of weapons and
financial angle linked to the
October 12 murderin Mumbai,
they told the court. —PTI

WEDNESDAY, DECEMBER 18, 2024

DPIIT inks pact with HDFC Bank

THE DEPARTMENT FOR Pro-
motion of Industryand Internal
Trade (DPIIT) on Tuesday said it
hasinked pactswith HDFC Bank
and Tally Solutions to help star-
tups growth.

Under the MoU with the

bank, startups will benefit from
customised banking and finan-
cial products designed to cater
to their specific requirements
such as working capital, credit
access,and cash flow manage-
ment. Sumeet Kumar Jarangal,

director, Startup India, said by
leveraging the bank’s expertise
andresources,the DPIITaimsto
provide startups with seamless
access to financial services and
innovative solutions.

—PTI

AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Regi. Off. : 707, Raheja Centre, Free Press Journal Road, Nariman Point, Mumbai-21.
Ph.: 6747 2117 Fax-6747 2118 E-mail: info@authum.com

Whereas the borrowers/co-borrowers/guarantors/mortgagors mentioned hereunder had availed the financial assistance from
Authum Investment & Infrastructure Limited(“AllL”) (Resulting Company pursuant the demerger of lending business from
Reliance Commercial Finance Limited (“RCFL”) to AlIL vide NCLT order dated 10.05.2024) We state that despite having availed
the financial assistance, the borrowers/ guarantors/ mortgagors have committed various defaults in repayment of interest
and principal amounts as per due dates. The account has been classified as Non Performing Asset on the respective dates
mentioned hereunder, in the books of AlIL in accordance with the directives relating to asset classification issued by the National
Housing Bank, consequent to the Authorized Officer of AlIL under Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under Section 13(12) read with Rule 3 of Security
Interest (Enforcement) Rules, 2002 issued Demand Notices on respective dates mentioned herein below under Section 13(2) of
SARFAESI Act, 2002 calling upon the following borrowers/guarantors/mortgagors to repay the amount mentioned in the notices
together with further interest at the contractual rate on the amount mentioned in the notices and incidental expenses, cost,
charges etc until the date of payment within 60 days from the date of receipt of notices. The notices issued to them on their last
known addresses have returned un-served and as such they are hereby informed by way of public notice.

Loan No. / Name Of The Borrower / Address  Co-BorrowerAnd  NPA DATE Date Of Outstanding Loan Amount
Guarantor Name Demand Amount
Director Name Notice

Sandeep Tukaram Phadke Sulochana 12/11/2024 28-11-2024 Rs.50,05,253.00/- Rs.
Dhanlaxmi Travels Opp Sarvooya Sandip (Rupees Fifty Lakh  45,29,500/-
Hotel Next To Usha Garden D Road Phadke Five Thousand (Rupees Forty
1/80 Trivani Sadan Currvy Rd Mumbai Two Hundreds Five Lakh
Maharashtra-400012 Also At:Flat No Fifty Three Only) Twenty Nine
1802 18th FIr Florance Building N M Joshi has become due Thousand

Marg & Delisle Rd Lower Parel E Mumbai
Maharashtra-400013
Loan No- RHHLMUMO000064106

Description Of The Mortgage Property:-Property- 1 :All Those Piece And Parcels Of Flat No 1802 18th FIr Florance Building
N M Joshi Marg & Delisle Rd Lower Parel E  Mumbai Maharashtra-400013 .The First Schedule Hereinabove Referred To:All
That Piece Or Parcel Of Freehold Land Together With The Messuages Tenement Or Building Standing Thereon Situated At The
Eastern Side Of Delisle Road Now Known As N. M. Joshi Marg, In The City Of Bombay In The Registration Sub District Bombay
City Containing By Admeasurements 712 Sq. Yards Or 595.32 Sqg. Mirs. Or Thereabouts Bearing Cadastral Survey No. 201 Of
Lower Parel Division And New Survey No. 2/2674 And The Building Known Thereon Are Assessed By The Municipal Corporation
Of Greater Bombay Under G/ South Ward No. 2404 (2&3) And Street Nos. 191- 193-195 And Bounded On Or Towards The East
By The Property Bearing Cadastral Survey No. 202 Belonging To Governor Of Maharashtra (Incharge Of Govt. In U.d.p.h. &
H. Department) On Or Towards The West By Delisle Road Now Known As N.m. Joshi Marg, On Or Towards The North By The
Property Bearing Cadastral Survey No. 196 Belonging To Thacker Mathuradas Dhanji And Mulji Jesang (New Trustee Of Late
Ramji Madhvji) On Or Towards The South Profiorty Bearing Cadastral Survey No. 203 Belonging To Mumbai Housing And Area
Development Board Ardeshir Irani.The Second Schedule Above Referred To:All That Residential Premises Being Flat Bearing
Flat No. 1802 Admeasuring 38 Sq. Meters Of Carpet Area On The 18th Floor Of The Said Building Known As “Florence” Being
Constructed On The Land More Particularly Described In The First Schedule Herein Above.

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers and/ or their guarantors
(where ever applicable) to pay the outstanding dues as mentioned above along with future interest and applicable charges
within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry of 60 days
of the date of this notice against the secured assets including taking possession of the secured assets of the borrowers and the
mortgagors under Section 13(4) of Securitisation and Re-construction of Financial Assets and Enforcement of Security Interest
Act. 2002 and the applicable rules there under.

Please note that under Section 13 (13) of the said Act, no Borrower shall, transfer by way of sale, lease or otherwise
any of his secured assets referred to in the notice, without prior written consent of the secured creditor.

Dated : 18.12.2024 Place: Mumbai Authorized Officer, Authum Investment & Infrastructure Limited

and payable as on Five Hundreds
25/11/2024, Only)
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2 Bills introduced in LS...

Samajwadi Party member
Dharmendra Yadav said the
measure to introduce “one
nation, one election” by the
BJP was an attempt to bring
dictatorship in the country.

Union Home Minister Amit
Shah said Prime Minister
Narendra Modi had favoured
referring the bills to a joint
committee of Parliament for
wider deliberations at every
level.

“Detailed discussions can
take place in the JPC. The

report of the JPC will be
approved by the Cabinet. Then
again, there will be a discus-
sion on this (Bills) in the
House,” Shah said.

Meghwal said he would
movearesolutionreferringthe
Bills to a joint committee of
Parliament. Earlier, Trinamool
Congress member Kalyan
Banerjee said the Bills linked
the tenure of State Assemblies
to that of the Lok Sabha, thus
undermining the mandate of
the people.

Cong considered Gonstitution...

never worked for the welfare
of the backward classes.

Shah asserted that the
Bharatiya Janata Party has
already brought in a common
civil code (Uniform Civil Code)
in Uttarakhand and willimple-
ment it in all states.

Heattacked the Congress for
beinga“soreloser” asitblamed
EVMs for its defeat in the
Assembly pollsin Maharashtra
and Haryana, saying the party
should give up its canard
against EVMs and shed its
appeasementand dynastic pol-
itics as well as corruption to

return to power.

“In the last 75 years, the
Congress played fraud in the
name of the Constitution...
They (Nehru-Gandhi family)
considered not just the party
as their private property, but
alsotreated the Constitutionas
their ‘private fiefdom,” Shah
alleged, referring to the inser-
tion of Article 35A without par-
liamentary assent.

Criticising the Congress for
bringing in reservation on the
basis of religion in two states
ruled by it, Shah termed it
“unconstitutional”.

Cong created situation...

forit. Naddasaid if the Congress
regrets the step, it should join
inobserving‘Samvidhan Hatya
Divas’ onJune 25 nextyear, the
50th anniversary of the impo-
sition of the Emergency.

The BJP leader quoted B R
Ambedkar to say “however
good a Constitution may be, if
those who are implementing
it are not good, it will prove to
be bad”, and added that the
“badlothasinterfered with the
Constitution many times”.

On a daywhen two bills that
lay down the mechanism to
hold simultaneous elections
were introduced in the Lok
Sabha after a fiery debate,
Nadda blamed the Congress
for creating a situation that
forced the Government to take
this step. “We have to bring the
One Nation One Election bill
because you toppled elected
Government in States, and
elections had to be held,”
Nadda said.

Russian General killed...

and, in turn, has accused Kyiv
of using toxic agents in com-
bat. Kirillov, who took his cur-
rentjobin2017,wasoneofthe
most high-profile figures to
level those accusations. He
held numerous briefings to
accuse the Ukrainian military
ofusingtoxicagentsand plan-
ning to launch attacks with
radioactive substances —
claims that Ukraine and its
Western alliesrejected as prop-
aganda.
ThebombusedinTuesday’s
attack was triggered remotely,
according to Russian news
reports.Images from the scene
showed shattered windows
and scorched brickwork.
Russia’s top state investiga-

tive agency said it’s investi-
gatingKirillov’sdeathasacase
of terrorism, and officials in
Moscow vowed to punish
Ukraine.

Dmitry Medvedev, Deputy
head of Russia’s Security
Council chaired by President
Vladimir Putin, described the
attack as an attempt by Kyivto
distract public attention away
from its military failures and
vowed thatits “senior military-
political leadership will face
inevitable retribution.”

Overthe pastyear, Russiahas
been on the front foot in the
warin Ukraine, grindingdeep-
er into the eastern region of
Donetsk region despite heavy
losses.

Sensex tumbles...

expected to maintain their cur-
rent rates for the year.
“Concurrently, the rupee has
depreciated to anall-timelow,
andarecord-high trade deficit
is exacerbating the pressure,”
Vinod Nair, Head of Research,
GeojitFinancial Services, said.

Fromthe 30-share blue-chip
pack, all firms ended in the
red. Bharti Airtel, IndusInd
Bank, JSW Steel, Tata
Consultancy Services, Asian
Paints, Larsen & Toubro,
Reliance Industries and
HDFC Bank were the biggest
laggards.

The BSE midcap gauge
declined by 0.65 per cent, and
smallcap indexslipped by 0.52
per cent.

“The liquidity deficit in the
Indian banking system hit the
highest in nearly six months
on advance tax payments by
companies and likely dollar
sales by the central bank to
curb rupee volatility. Banking
stocks were a major drag on
the indices, as Bank Nifty
closed 1.5 per cent lower for
the day,” Devarsh Vakil -
Deputy Head Retail Research,
HDEFEC Securities, said.

Think if reservation should...

reservation only on the basis
of poverty in this country.”

People are suffering “even
with the reservations that we
have given in the past and it
has not lifted the people who
are still suffering for two-
square meals a day”, he said.

The former Prime Minister
said the House should think
over whether reservation
should be continued to given
onthesamelinesasinthe past
or“onlywho are sufferingwith
most poverty” and whose liv-
ing conditionis bad should be
given priority.

“Ifthe House thinks overand

theleaders think over, this can
be thought over by the Prime
Minister (Narendra Modi)
before taking any decision on
the reservation,” Deve Gowda
said.

He said the Constitution
drafted by Dr Babasaheb
Ambedkar has withstood the
test of time.

Referring to Leader of the
House]PNadda’s speech, who
spokebefore him, Deve Gowda
said it was a “thought-pro-
vokingspeech” onreservation
and various other issues the
country faced in the past 75
years.
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New DPSUs will make India
‘Aatmanirbhar’ in defence
sector, says Rajnath Singh

NEW DELHI, Dec 17 (PTI)

DEFENCE Minister Rajnath
Singh on Tuesday exuded confi-
dence that the new Defence
Public Sector Undertakings
(DPSUS) will setnew dimensions
in quality, turnover and prof-
itability.

Singh made the remarks at a
meeting of the Consultative
Committee for the Defence
Ministry. “Our new DPSUs will
make India‘Aatmanirbhar’ (self-
reliant) inthe field of defence pro-
duction,” he said.

The Government set up seven
state-run defence companies
which were carved out of the
erstwhile Ordnance Factory
Board (OFB) in 2021.

The main objective of the

restructuring was to transform
ordnance factories into produc-
tive, and profitable assets,
improve expertise in the prod-
uct range and increase compet-
itiveness.

Theroles and functions of the
new DPSUs, which were created
postcorporatisation of erstwhile
Ordnance Factory Board, were
deliberated uponatthe meeting.

The committee was apprised
of the financial figures, mod-
ernisation, capital expenditure,
exportsand new products devel-
oped by the DPSUs.

Singh appreciated the efforts
taken by the new DPSUs in indi-
genisation of critical products,
modernisation of manufactur-
ing facilities and promotion of
MSME:s Enterprises).

DRDO should expand R&D efforts: Parit panel

NEW DELHI, Dec 17 (PTI)

UNDERLINING that the ongo-
ing conflict in the international
arena has revealed the “hazards
of a hybrid warfare”, a parlia-
mentary panel has recommend
that the DRDO should expand
its R&D efforts to enhance com-
bat readiness against any non-
conventional warfare and secu-
rity threats.

In its report tabled in
ParliamentonTuesday, the com-
mittee has noted “with concern
that out of 55 projects, 23 were
not completed within the stipu-
lated time”.

“Although, 571 projects worth
Rs 34161.58 cr have been suc-
cessfully completed and closed
duringthelast10years (1Jan2012
-- till date), with respect to proj-
ects which were partially suc-
cessful or unsuccessful, eight
such projects worth Rs 770.31 cr

were stage closed during this
period,” the report said.

The report of  the
Parliamentary Standing
Committee on Defence is titled
-- ‘Action Taken by the
Government on the
Observations/
Recommendations containedin
the Forty-Second Report (17th
Lok Sabha) of the Standing
Committee on Defence on the
subject-- AReview of theWorking
of the Defence Research and
Development  Organisation
(DRDO)".

The committee in its report
recalled that in its 42nd report
(17th Lok Sabha), it was of the
opinion that the DRDO should
establish their research labora-
tories in premier institutes of
technologiessuchasthellTsand
IISc, Bengaluru so that students
having interest in defence and
militarytechnology canbe moti-

‘Badlapur sexual assault
case probe complete;
police officer suspended’

MUMBAI, Dec 17 (PTI)

THE Badlapur sexual assault case
investigation is over and a sen-
ior police officer has been sus-
pended for dereliction of duty,
the Maharashtra Government
told the Bombay High Court on
Tuesday.

Two chargesheets have been
filed against the slain accused in
the case and trustees of the
school, the HC was told.

Two police constables were
givenastrictwarningfornottak-
ing the case seriously.

Public Prosecutor Hiten
Venegaonkar, appearing for the
Special Investigation Team (SIT)
whichinvestigated the case, told
adivisionbench of]Justices Revati
Mohite Dere and Prithviraj
Chavan that the probe was com-
plete and the SIT disbanded.

Two gitls, aged four and five,
were allegedly sexually assault-
ed in the toilet of their school in
Badlapur in Thane district by an
attendant in August, leading to
a huge outrage and staging of
protests.

The arrested accused was
killed in an alleged retaliatory
firing by police when he was
being shifted in a police vehicle
in September.

A departmental inquiry was
initiated against Badlpur police
station officials for delay in reg-
isteringan FIR and investigation.

“A lady officer, who was the
senior police inspector of
Badlpur police station, hasbeen
suspended after the depart-
mental inquiry. Her two year
increment has also been
stopped,” Venegaonkar told the
court.

Rapper Badshah flouts
traffic rules, fined Rs 15K

GURUGRAM, Dec 17 (PTI)

GURUGRAM Traffic Police has
issued achallan ofRs 15,000 after
a Mahindra Thar car-
rying popular rapper
Badshah was found
driving on the wrong
side of the road, offi-
cials said on Tuesday.
The incident took
place on the evening of
December 15 when
Badshah went to the Airia Ma
on Sohana Road to make a spe-
cial appearance in a concert by
Punjabisinger Karan Aujla, police
said. The SUVinwhich thesinger
was present is registered in the
name of Deepender Malik, ares-

ident of Panipat.

Due to long traffic, the SUV,
along with two other cars part of
Badshah'’s convoy, drove on the
wrongside oftheroad,
catchingtheattention
of some passersby
who filmed the act.

As a video of the
incident went viral on
social media, the traf-
fic police took note of
itandissued a challan

Rs 15,000 on Monday.
“Achallanhasbeenissuedand
action has been taken for driv-
ing on the wrong side, rash driv-
ing, and playing loud music in
the vehicle,” a traffic inspector
said.

vated to undertake further
research in the area.

Inthisregard, the defence min-
istry has submitted that in
response to the recommenda-
tion of the committee, the DRDO
has instituted various DRDO
Industry Academia-Centre of
Excellence (DIA-COE) in various
IITs, IISC and central universi-
ties across the country for
research engagement with aca-
demia and industries, it said.

The committee said it express-
es its “satisfaction at the extant
mechanism” in DRDO for
research engagement with aca-
demia and industries.

It further said that the panel
in its “original report had also
urged the DRDO to focus more
on new and emerging areas of
technology applications such as
artificial intelligence (AI) and
robotics” for furthering their
research-base and also explor-

Delhi HC grants time

to ASI to conduct

Jama Masjid survey

NEW DELHI, Dec 17 (PTI)

ing the possibility of Al's appli-
cation in various systems and
sub-systems developed by them.
“Further, the committee feel
that the ongoing conflict in the
international arenahasrevealed,
to a great extent, the hazards of
ahybrid warfare, with both kinet-
ic and non-kinetic operations.
Keeping in view such drastic
transformation in the warfare
technology, the Committee feel
that there is a need for fer-
vid focus on research and
developmentin the field of
hybrid warfare, especially
kinetic and non-kinetic
warfare,” the report said.
“Therefore, the commit-
tee recommend that the
DRDO, in collaboration
with academia and indus-
tries, should further broad-
base their R&D efforts to
include areas such as
hybrid, kinetic and non-

THE Delhi High Courthas granted more
time to the Archaeological Survey of
India to conduct an inspection of the
Jama Masjid in the national capital and

file a report.

Abench comprisingJustices Prathiba
M Singh and Amit Sharma, while deal-
ing with the PILs to declare the mosque
a “protected monument”, asked the
Archaeological Survey of Indiafor the
report at least a week before the next

hearing on January 29, 2025.

“Let the survey/inspection as direct-
ed in the order dated October 23, 2024
be carried out and a report be filed at
least one week before the next date of
hearing with advance copies to all par-
ties appearing in the matter,” ordered

the bench on December 11.

On October 23, the court asked the
Archaeological Survey of India (ASI)
along with the representatives of the
conduct
inspection of the Jama Masjid and its

Waqf board to

vicinity.

Repair work of

‘Ratna Bhandar’

at Puri begins

PURI, Dec 17 (PTI)

kinetic warfare as well as anti-
drone capabilities including sea
drones and interceptive drones
by according highest priorities
in order to enhance our combat
readiness against any non con-
ventional warfare and security
threats,” it added.

Under the ‘Recommendation
(ParaNo. 7)’, the panel shared its
earlierrecommendationand the
reply of the Ministry.
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THE Archaeological Survey of India (ASI)
on Tuesday commenced repair work of
‘Ratna Bhandar’ of the Jagannath tem- |y g rasomen P a—

ple in Odisha’s Puri, a state minister - oy oy Eﬂﬂw
said. The work started around 1 pm and
continued till 6 pm, Law Minister
Prithiviraj Harichandan said. “The ASI
has assured us a three-month timeline,
but we have requested them to expe-
dite the process,” he told reporters in

Bhubaneswar.

Harichandansaid the repairworkwill
be carried out without affecting the dai-
ly rituals of deities inside the 12th cen-
tury shrine, and the timings for devo-
tees, who can enter the temple till a cer-
tain point during the renovation.

Fl'—-“-l—“

2 “j' e O P (2 - -"-'-
mm—m
TS e,y ey iy

.
{5




